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ErO n-i: CENTR. L D :ISTRTIVE TdIFUNAL 

.)ITAL NCIi:BNALO-d 
D. TiiD THIS THE 11TH DAY OF SEPTEIEE,l936. 
Present: 

Hon'ble Mr.Justice K.S.Puttaswarfly, Vice—Chairman 
1on'}j1e Mi. 	 Memler(A) 

:\ LLATItS10S 2Q25J 29.272 & 273I198 

A.Adhiraja Iiegde, 
Aged a1out 49 yer, 
xtm epartmental Eiench 

Post Master, r/o iiiiyangodi 
Ma.ikola T1uk,Post:Korka1aF 	.. Applicant in 

hJL Y.annaca j.strict. 	A,20/196. 

.Dharmapala Join, 
Aged a'bout 50 years, 
:;/o :nnu Muraya,Lxtra 
Aepartmental x-ost Motex, 
r/o Idu, Yarkala Tq., 	.. Applicant in 
)e]zshin6 1anncda District. 	A.254/1986. 

TI  .Narasimha, Aged about 
50 years, S/o D.iarnayya, 
xtra Departmental Post 

Master, r/o Perange Village, 
an6  Post, Beithangadi Tluk, 
Dakshina Ianada District. 
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1. v1i..ci.L. 	iiJL, 01 

Major, r.xtraD pertrnenta1 
Eranch Post Master, rio 
Da1acy, Knthavara Villase 
Karkala Taluk,.K.Diatrict. 

.Applicant in 
A. 255/1986. 

Applicant in 
A. 256/1986. 

Cynprin Pinto, 
Aced about 49 years, 
s.7o .F.Pinto, extra 
F partmenta1 Branch, Post 
Tacode Village a Post, 
Mood ahic're, 	.}:.Di;trict. 

Master, 

A1icant in 
A. 2t7/l98t. 

K.Narasimha Achar, 
Major, xtra Departento1 
Eianch Post Master, r/o 
Eorkatte Village, 
.ayar,Or  	-arkla, 
Dckshinc Kanneda District. . Applicant in 

A. 258/1986. 

Srinivasa 1.11'aik 
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Srinivasa T. Naik, 
Aged about 49 years, 
Extra Departmental Post 
Master, residinc at Nakre 
Village and ost, 
Karkala Tluk, 
Dakshina Kannada District. 	.. Applicant in 

A.No. 259/86. 

K.P.unapala Hegde, 
Aged about 45 years, 
Extra Departmental Branch 
Post Master, residing at 
Darecude, Moodabidri, 
Dakshina Kannada District. 	. Applicant in 

A. 272/1986. 

Abraham D'Souza, 
Major, Extra Departmental 
Branch Post Master, 
Kudripadavu Village, 
har1ala Taluk, 
Dakshina Kanncda.Dist. 	.. Applicant in 

A. 273/19 8 6 

(Dy 	ri P. Viswanatha Shetty, Advo :ate) 

V. 

Superintendent of Post 
Offices, ±uttur Division, 
Puttur, Dakshina IKannada 
Listrict. 

'-ost Master General 
Palace :-oad, 
Eangalore-560 001. 	. .Aespondents 

corinori in all 
the applications. 

(By Sri M.Vasudevarao, Addl.Central Govt. 
Standing Counsel for .espondents) 

These applications coning on for hearing this 

day, Vice-hairman made the following: 

0 R D S R 

As the questions that arise for determination 

in these cases are comm -ri, we propose to dispose of 

them by a corn ron order. 

2. In 
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In all these transferred applications from 

the High Court of Kamatake, the applicants have 

challenged separate but identical cornmuriic.tion 

addressed by the Superintendent of Post Offices, 

Puttur Division,Puttur, Dakshina Kannada District 

('Superintendent'). 

The applicants who are working as teachers 

in Government or Government aide private schools 

ha\ 	een appointed as Extra Departmental Branch 

Post Masters ('EDEPMs') on different dates in their 

respective places of working under 'The Posts and 

Telearaphs xtra Eepartmental Agents (Conduct and 

Service)hules of 1964'('the iules'). Eversjnce their 

respective appointments, the applicants are working 

as EDEPM5 at the places of their work as teachers. 

In his separate but identicalcorrnunication 

dated 1)-11-1979 addressed to the applicants, the 

Superintendent had stated that there was a likeli-

hood of their beinc terminated at the end of their 

academic year. That communication, which is material, 

reads thus: 

'INDLN POSTS 'C TELEGPLPHS DEPTT 
To. From: 

Supdt.ofPost Offices, 	Sri....... 
Puttur (DK) Division, 

' 	 at Mangalore 575001. 	 ...... -. 

ILci 	 Memo No.E 11-2/ED BRA dated at Manc;alore 
575001. the 19-11-1979 

Sub 	teulacement of teachers 
who 	working as Branch 
Postmasters in the P & T 
Department. 

Re  
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iief: PMG-Engalore letter No.ST/1 	
ex 

/22-1uy dated 3-11-1979. 

Please take notice that your service 
as Er(- nch Postmaster is likely to he tenninated 
at the end of the current academic year. 
Please acknowledge the receipt of this letter. 

Sd,"- Supdt.of Post 
Offices,Puttur (DF') 
Division. 

Sometime after so addressing the app1icarts, the 

Superintndent hd issued a notifictim on 21-2-1980 

(Annexure_C) calling for pplictions o fill up -the t  

posts of DEI 	where the applicants end others are 

working. in these applications the applicants have 

challenged the commjnic6tion dated 1-11-1979 and the 

notification cited 21-2-10)0 of the Superintendent 

a large number of rounds, one of them being that 

their services have been teiminEted and that h+ac- I 

made arrangements to fill up the posts they are hold-

ing. 

In justification of the cosriunication dated 

19-11-1979 and the notification dated 21- 2-180, the 

respondents have filad their reply in which they have 

set sut various f - ots and circumstances and grounds. 

Sri .Visvianatha Shetty, learned counsel for 

the applicants contnds that every one of his client 

appointed as ESFP45  in conformity with the u1es 

stand terinated by the Superintendant without rhyme 

or reason and in contravention of rtic1e 211(2) of  

theConstit tion 	in supnort of his contention Sri 

Shetty stroncly relies on tha reline of the Suprame 

ourt 
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Court in THE SUiELITEND.NT OF POST OFFICES AND OIEiS 

v. P.K.itM ( 1977 S.C.O. 374). 

7. Sri M.Vudeva -ao, learned idd.itiona1 

Central Government Etndin ounsel appearing for 

the iespondentsc, soucht to suppert the actions of the 

Superintendent. 

3. e have earlier set out in entirety the 

comication d:tec' 19-11-1979 addressed to the 

applicants and ipugned by them. Then we read that 

communication on its own terms, without reference 

to the pleas urced by the applicants or the respor—

dents, isis crystal clear that the Superintendent was 
only contemplating a particular course of action at 

some future point of time. e no where find in the 

communications addressed to the applicnts that their 

sesLviCes stand terminated as claimed by them. Je 

cannot ipoxt something to the communications on the 

basis of tM 	pleas urged before us. 	hether 

the Superintendent will follow up what he is thinking 

or drop the proceedings themselves, cannot be predic—

ted hy us at this stare.Even before the services of 

the a1icants a1e actually terminated, which can 

then be challenged before this Tribunal, we do not see 

sufficient and justifiable crounds to interfere with 

the contemplated course of, action only. On this short 

grounc, we ec1inc to irterfere with the communications 

of the Superintlenr ent 	then we decline to intcifere 
'• 

'z 	 ii.ii th co'- 'iunic tions, 	also follos fio-'- the 

same 
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same that we hou1d decline to intefer with the noti—

ficotion dated 21-2-1980 as unnecessary at this stage. 

On the view we have taken, we have not examined 

the rival contentions  urged before us. rut, this does 

not preclude either of them to urge them if an oc -a—

sion really arises for the same. 

in the licht of our a:ove di: cu 	or, w hal:' 

that these ap1ilications are liable to I e dismissed. 

.e, tharfora, dismiss these aalic:tioris. Fut, ir, the 

circumstnoes of the cases, we direct th 	rtie to 

bear their own cost. 

L 

CET1AL 	 fE TRI8Us4 
ThfflthAL. BENCH 

BAN GALO RE 
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